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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition (Civil) No.404/2021

SHARAD VADEHRA & ANR. Petitioner(s)
VERSUS

JITESH GUPTA (RESOLUTION PROFESSIONAL) & ORS. Respondent (s)

Date : 12-04-2021 This petition was called on for hearing today.

CORAM
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MR. JUSTICE M.R. SHAH

For Petitioner(s) Mr. S.B. Upadhyay, Sr. Adv.
M/s. Unuc Legal Llp (*)

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1 Mr S B Upadhyay, learned senior counsel appearing on behalf of the
petitioners seeks the liberty of this Court to withdraw the petition which has
been instituted under Article 32 of the Constitution in order to enable the
petitioners to pursue such remedies as are available under the Insolvency
and Bankruptcy Code 2016.

2 The Writ Petition is accordingly dismissed as withdrawn, without prejudice to
such remedies as are available in law.
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(*) Appearance slip not given.
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